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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, DELHI

Original Application No. 1198/2024

IN THE MATTER OF:

PEOPLES RIGHTS AND SOCIAL

RESEARCH CENTRE (PRASAR) & ORS. Applicant

VERSUS

UNION OF INDIA & Ors . . . Respondents

RESPONSE ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD

(CPCB)

1. That, Hon’ble NGT vide order dated 03.10.2024 has sought the response of

Central Pollution Control Board (hereinafter referred as CPCB) in the instant

matter. Thereby, the response is made in succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and control of Pollution) Act, 1974. It performs the functions

under The Water (Prevention and control of Pollution) Act 1974 (hereinafter

Water Act), The Air (Prevention and control of Pollution) Act, 1981

(hereinafter Air Act) and The Environment (Protection) Act, 1986. It is further

submitted that the State Pollution Control Boards/Pollution Control

Committees (hereinafter referred to as "SPCBs/PCCs") have been constituted

in States/UTs under the Water Act, 1974 and the Air Act, 1981 to perform

1
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their functions and implement the provisions of these Acts in respect oftheil

territorial jurisdiction.

That this original application has been registered on the basis of the direction

issued by the Hon’ble Supreme Coun in the order dated 06.08.2024 passed in

Writ Petition (Civil) No. 110/2006 in the matter of Peoples Rights and Social

Research Centre (hereinafter referred as PRASAR) & Ors. vs. Union of India

& Ors.

That as per the orders available on Supreme Court’s website the said Writ

Petition (Civil) No. 110/2006 was heard by Hon’ble Supreme Court on

various dates during the years 2006 to 2024, starting from the first hearing on

27.03.2006 and till the final Judgement on 06.08.2024.

That on some instances during the course of the proceedings in the above

matter in 2016 and 2017, Hon’ble Supreme Court sought reports about 35

quartz grinding units in Godhra, Gujarat from CPCB and the reports were filed

by CPCB –

i. In 2016, in compliance of orders dated 19.02.2016, 30.05.2016 and

30.06.2016, the reports were filed on 27.05.2016, 20.06.2016 and

10.08.2016 respectively, and

ii. In 2017, in compliance of order dated 01.05.2017, the report was filed

on 24.07.2017.

aJ.

4

5.

Copy of the aforesaid four compliance affidavits filed by CPCB to apprise

the status of 35 quartz units in Godhra district of Gujarat are given at Annexures I

to IV.

1. That after 2017, the above matter was heard on 08.02.2019 and 05.03.2019,

Court directed on 15.04.2024 asand thereafter Ile Supremearfollows

R.L. Ctlaud
N.C.T. of De

Regd. No. 1513
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'T]lese matters have been listed after fIve years. The last order \vas

passed on 05.03.20] 9 isstling certain directions. Learned counsel for

the CPCB, the States and the Union are granted a week’s time to fIle

their status reports. It is made clear that no further time \viII be granted

and the Court \viII proceed to hear the matters on the next date. List the

matters again on 30.04.2024 in the top ten cases. In the meantime,

liberty is granted to the learned counsel for the parties to DIe notes on

their respective submission ’ .

7. That in compliance of the above order dated 15.04.2024, CPCB requested

GPCB vide letter dated 15.04.2024 and 18.04.2024 to provide latest

operational status and status of air pollution control system in quartz grinding

units in Godhra and GPCB vide letter dated 19.04.2024 provided the status of

35 Nos. of quartz grinding units in Godhra which was based on inspections

carried out in the past. CPCB further requested GPCB vide email dated

24.04.2024 to provide the latest status of these units. GPCB vide letter dated

26.04.2024 provided the status of 35 Nos. of quartz grinding units in Godhra

based on fresh inspections. The said status was filed by CPCB in Hon'ble

Supreme Court on 27.04.2024. Copy of the said compliance affidavit filed by

CPCB on 27.04.2024 along with its annexure i.e. the letter dated 26.04.2024

of GPCB providing the latest status of 35 quartz industries in Godhra district

of Gujarat is given at Annexures V.

8. That after filing of the compliance affidavit by CPCB on 26.04.2024 the

matter was heard on 30.04.2024 and order was reserved and finally the

Judgement has been passed on 06.08.2024.

P
R.L. Chaudha
N.C.T. of D

Regd. No. 1513
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9. That, the Answering Respondent No. 4 craves leave of the Hon'ble Tribunal

to file additional reply, if required, in future.

10. That, in the light of the above submissions, it is respectfully submitted that

this Answering Respondent, i.e. CPCB, shall abide by any order(s) or

direction(s) passed by this Hon’ble Court in the instant O. A.

it:I,.i. d
q513

PI bX

(Nazimuddin)

Scientist 'F’

Central Pollution Control Board

4
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, DELHI

Original Application No. 1198/2024

IN THE MATTER OF:

PEOPLES RIGHTS AND SOCIAL

RESEARCH CENTRE (PRASAR) & ORS. . . . Applicant

VERSUS

UNION OF INDIA & Ors . . .Respondents

AFFIVADIT

1, Nazimuddin, working as Scientist 'F’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi- 110032, do hereby solemnly affirm and

declare as under:

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, I am competent and authorized

to verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying response may be read part and parcel of the present

affidavit.

3. That the accompanying response has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business ofCPCB

R.L. Ch
of DelhN.C .T
o. 1513Regd. N

5
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and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

,NTD

VERIFII}TjFGI 202§
Verified at New Delhi on this day of 2024 that the contents of the

above reply are correct and true on the basis of the records of the case as mentioned

in the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or

mis- stated

gDEPO NTATTESTED,

NOTARY PUBL!
GOW, or INDI

/ 4 JAN 2025
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IN THE SUPREME COURT OF INDIA 

(CIVIL ORIGINAL JURISDICTION) 

WRIT PETITION (CIVIL) NO. 110 of 2006 

 

IN THE MATTER OF: 

 

PEOPLES RIGHTS AND SOCIAL 

RESEARCH CENTRE (PRASAR) & ORS.                   ... APPELLANT(S) 

VERSUS 

UNION OF INDIA & ORS.                                   ... RESPONDENT(S) 

INDEX 

S.No. Particulars Page No. 

1.  Additional Affidavit on behalf of the Respondent No. 9, 

Central Pollution Control Board. 

1-3 

2.  ANNEXURE I: Copy of letters written by Central 

Pollution Control Board to Gujrat Pollution Control 

Board requesting status of non-complying units. 

4-7 

3.  ANNEXURE II: Copy of GPCB’s letter providing the 

latest status of quartz units in Godhra, Gujarat. 

8-13 

4.  Proof of Service 14 

 

THROUGH: 

 

 

SAURABH MISHRA 

ADVOCATE FOR THE RESPONDENT No. 9 

Chamber: 628, Block D, Additional Building Complex 

Supreme Court of India, New Delhi – 110001 

Office: D-277, First Floor, Defence Colony 

New Delhi – 110024 

Place: New Delhi                 Mob: +91-9810160176  

Date:  27.04.2024             Email: reachsaurabh@hotmail.com  

office@mishra.law 

SAURABH 
MISHRA

Digitally signed 
by SAURABH 
MISHRA 
Date: 2024.04.27 
16:38:21 +05'30'
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IN THE SUPRE

(CIVIL ORIG I

RIT PETITION

at
MATTER OF

ME COURT OF INDIA

NAL JURISDICTION)

(CIVIL) NO. 110 OF 2006

'PEOPLES RIGHTS AND SOCIAL

RESEARCH CENTRE (PRASAR) & ORS . . . APPELLANT(S)

VERSUS

UNION OF INDIA AND ORS. . .. RESPONDENT(S)

ADDITIONAL AFFIDAVIT FOR AND ON BEHALF OF RESPONDENT

NO. 9, i.e. CENTRAL POLLUTION CONTROL BOARD IN
COMPLIANCE OF THIS HON’BLE COURT’S ORDER DATED

15.04.2024 IN THE AFORESAID MATTER

I, Nazimuddin S/o Iftitah Uddin, aged about 58, working as Scientist “F” in

Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi-

110032, do hereby solemnly affirm and declare as under:

2. That, I, in the capacity of Scientist “F” in Central Pollution Control Board,

am fully conversant with the facts of the case and hence, competent and

duly authorised to swear this Affidavit on behalf of the Respondent No.9.

i.e., Central Pollution Control Board (hereinafter referred to as “CPCB” or

“Answering Respondent”) .

3. That the Hon’ble Supreme Court vide order dated 15.4.2024 in Writ

Petition (C) No. 110 of 2006, in the matter of 'Peoples Rights and Social

1
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Research Centre (PRAS AR) & Ors. vs Union of India & Ors’, has directed

as follows:

These matters have been listed after D\?e years. The last order was passed

on 05.03.2019 issuing certain directions. Learned counsel for the CPCB.

the States and the Union are gl'atrted a week’s time to file their status

reports. It is made clear that no further time will be granted and the Court

will proceed to hear the matters on the next date. List the matters again on

30.04.2024 in the top ten cases. In the meantime, liberty is granted to the

learned cottnset.f'ol' the pal'ties to jite notes on thcil' I'espective stlblnissi011

4. That it is humbly submitted that in compliance of the last order passed on

05.03.2019, wherein certain directions were issued by this Hon ’ble Court,

CPCB requested Gujarat Pollution Control Board (hereinafter referred to

as “GPCB’') vide letter dated 8.3.2019 and 5.4.2019 to provide status of

quartz units in Godhra, Gujarat. Subsequently, further to these letters,

CPCB requested GPCB vide an e-mail dated 24.4.2019 to provide details

of the action taken or proposed to be taken against non-complying

units. Copies of the above said letters and email, are enclosed as Annexure

1 collectively.

5. That it is humbly submitted that in compliance of the latest order dated

15.4.2024, CPCB requested GPCB vide letter dated 15.4.2024 and

18.4.2024 to provide latest operational status and status of air pollution

control system in quartz grinding units in GodIva and GPCB vide lettel

dated 19.4.2024 provided the status of 35 Nos. of quartz grinding units in

2
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dated 19.4.2024 provided the status of 35 Nos. of quartz grinding units in

Godhra which was based on inspections carded out in the past.

6. That it is humbly submitted that CPCB again requested GPCB vide email

dated 24.4.2024 to provide tIle latest status of these se units and GPCB vide

letter dated 26.4.2024 has provided the latest status of 35 Nos. of quartz

grinding units in Godhra based on fresh inspections. Letter dated

26.04.2024 of GPCB providing the latest status of quartz unit in Godhra,

Gujarat is enclosed as Annexu re- 2 .

\

h$’
DEPONEN T

ra\Qa,

Vedned at New Delhi on td,'/ WtAb„il. 2024 th,t th, ,,„t,„t, ,f th, ,b,„,

affidavit are true and con'ect to the best of my knowledge and belief and nothing

has been concealed therein.

=;iiI;is:iS#sFFVualn

FtAitI
1IFIT::

\i
DEPONENT

qThRq3qatq / Nazimuddin
alIInO 'gtr / Scientist 'F'

eRa=VqSUT n+W13NU
Central Pollution Control Board
(wfm. n qi aaql3qfjqdq+Haq. gRe v©ni
(Wo Environment ForestArxl Clmb Cham Govt of IIMb)

vflivr qa. Vf aqq nn. f+dL11m2
Parivosh Bhawan, East Arjun Nagarf Delhi_110032

NOT. qF',

Govr iRL)IA

2 7 APR 20&

3

55

116



From : Nazimuddin <nazim.cpcb@nic.in>

Subject : Fwd: Order dated 05/03/2019 in W.P. (C) 110 of
2006 (Peoples Rights and Social Research Centre Vs
Union of India, Ministry of Labour and Employment
Secretary & Ors.) Hon’ble Supreme Court - Regarding

To : Power, CPCB <power.cpcb@gov.in>

Email Power, CPCB

Fwd: Order dated 05/03/2019 in W.P. (C) 110 of 2006 (Peoples Rights and
Social Research Centre Vs Union of India, Ministry of Labour and Employment
Secretary & Ors.) Hon’ble Supreme Court - Regarding

Fri, Apr 26, 2024 02:15 PM

3 attachments

Pl club two letters and email page (without court order) as one pdf

From: "Dinesh Chandra Jakhwal" <jakhwaldc@yahoo.com>
To: "Vijaykumar D. Rakholia (GoG-GPCB Dept.)" <uh-gpcb-godh@gujarat.gov.in>, ms-
gpcb@gujarat.gov.in, "Legal Officer" <legal.gpcb@gmail.com>,
membersecretarygpcb@gmail.com
Cc: "Nazim Pams" <nazim.cpcb@nic.in>
Sent: Wednesday, April 24, 2019 5:01:35 PM
Subject: Re: Order dated 05/03/2019 in W.P. (C) 110 of 2006 (Peoples Rights and
Social Research Centre Vs Union of India, Ministry of Labour and Employment
Secretary & Ors.) Hon’ble Supreme Court - Regarding

Sir,

This has reference to your e-mail providing operational status of 35 quartz
units in Godhra. Please provide details of the action taken against non-
complying units (closure / other actions) after CPCB’s directions dated
16.06.2016 and also the action proposed on the basis of current status for
closure of non-complying units urgently.

Yours faithfully;

 
D. C. Jakhwal
__________________________
Dinesh Chandra Jakhwal,
Scientist 'C',
IPC - II Division,
Central Pollution Control Board,
(Ministry of Environment, Forest and Climate Change, Government of India),
'Parivesh Bhawan',
C.B.D. Cum Office Complex,
East Arjun Nagar, Delhi - 110 032, INDIA,
Phone No. (Office): +91 -11 - 43102349
Fax No.  (Office): +91 -11 - 22301071
Mobile No.: +91-9891436656

Email https://email.gov.in/h/printmessage?id=538769&tz=Asia/Kolkata&xim=1

1 of 2 26-Apr-24, 2:24 PM

4ANNEXURE - I
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E - Mail Addresses: jakhwaldc@yahoo.com, dcj.cpcb@nic.in

On Thursday, 18 April, 2019, 3:12:53 pm IST, Vijaykumar D. Rakholia (GoG-GPCB Dept.) <uh-gpcb-
godh@gujarat.gov.in> wrote:

Respected Sir,

With  reference  to  above  I  am  directed  to  submit  that  Regional  Office  of  the  Board  has
monitored 35 Quartz units located in Godhra Region recently. Opera�onal status of above 35
units is a�ached herewith for your informa�on and necessary ac�on.

Thanking You,

V. D. Rakholia

Unit Head- Godhra

This message contains confidential information and is intended only for the individual 
named. If you are not the named addressee you should not disseminate, distribute or 
copy this e-mail. Please notify the sender immediately by e-mail if you have received 
this e-mail by mistake and delete this e-mail from your system. E-mail transmission 
cannot be guaranteed to be secure or error-free as information could be intercepted, 
corrupted, lost, destroyed, arrive late or incomplete, or contain viruses. The sender 
therefore does not accept liability for any error or omissions in the contents of this 
message, which arise as a result of e-mail transmission.

Letter of GPCB 08.03.2019.pdf
2 MB 

Letter of GPCB & RDW 05.04.2019.pdf
351 KB 

Operational status of Quartz units_Gujarat.docx
27 KB 

Email https://email.gov.in/h/printmessage?id=538769&tz=Asia/Kolkata&xim=1

2 of 2 26-Apr-24, 2:24 PM
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTCR 10.A,

GANDHINAGAR . 382010,

(T) 07e-23232152

ffi\r
GPCB

Bv R.P.A.D.

No. GPCB/ LGL-SC- t4(3)/ tu 0+o+ Z b APR 2.024,

To,

Divisional Head-IPC-[,
Parivesh Bhavan, East Arjun Nagar,
New Delhi - 110032.

Subject: Writ Petition (Civil) No. 110 of 2006 Peoples Rights And Social Research Centre

(Prasar) Vs. Union of India Ministry of Labour and Employment Secretary - reg.

Reference : (i) CPCB, New Delhi's letter dated 15.04.2024.

(ii) Letter of this office dated 19.04.2024.

Respected Sir,

In connection to above subject and reference, it is to kindly inform you that with

respect to Writ Petition (Civil) No. 110 of 2006 Peoples Rights And Social Research Centre

(Prasar) Vs. Union of India Ministry of Labour and Employment Secretary, Gujarat pollution

Control Board (GPCB) has conducted site-inspections of the 35 nos. quartzgrinding units in
order to verify current status of compliance of cpcB directions.

During site-inspection, it is observed that among 35 nos. quartz grinding units, 9 nos.

quartz grinding units are found in operation at the time of inspection whereas remaining 26

nos. quartz grinding units are found not in operation at the time of inspection. Among these

26 nos. units, 16 nos. units are found functional, however temporarily not in operation due to
low market demand/routine maintenance work; whereas 2 nos. units are found locked &
closed and 8 nos. units has dismantled their plant machinery and permanently closed their
units.

Clean Gujarat Green Gujarat
Website : https://gpcb. gujarat. gov. in

8ANNEXURE - II
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Earlier, GPCB has submitted compliance details of the said 35 nos. quartz grinding

units as per available records of previous inspection reports, vide letter dated 19.04.2024.

Now, Details w.r.to CURRENT STATUS OF COMPLIANCE of the said 35 nos.

qvartzgrinding units are enclosed as Annexure-'A'.

This leffers is issued with the approval of competent authority

With Regards,

Yours Faithfully

(A Patel)

Unit Head - Godhra

Encl: Annexure-'A'

Copy To:
The Regional Director, CPCB,
Parivesh Bhavan, Opp. Ward No. 10, VMC Office,
Subhanpura, Vadodara - 390023
please.

For your kind information

9
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R.n,-f.exu't'€ - B

DETAILS OF QUARTZ UNITS. GODHRA. GUJARAT

LAST
INSPECTION STATUS opsdion ?

(Y/N)

Comptaince ot CPCB Oirections (oohils ot complianco points arc attached as Annsxurr-1) Romarks

Poiot I Poitrt 2 Point 3 Point 4 Point 6 Point 6 Point 7 Point E Point 9 Point t0 Point ll Point l2 Point 13

1 BAORI MINERALS,

Plot na'1 44l2,Ahmedabad
Highway,
Nr Fcl GodM, PO: Bhamaiya
Tal: Godhra, Disl:Panchmahal

19.04.202{ AW-32440
23t09n025

Y Complied complied compliod Complied Complied Complied Complied Complied Complied Compliod Complied Complied Complied Complaed is found in operetion
obsoryed during inspeclion.

2 Crystal lndia,

Plot no 1,{d1lp,
Ahmedabed
Highway,Vill:Bhamaiya
Tsl:Godhra, Dist:Pancimahal

19.O4.2024 AW€4732
01 /06/2030

complied complied Complied Complied Complied Complied Complied Complied Comdied Complied Complied Complied Complied Complied in operation and
obseNed durinO inspeclion.

3 Shrinathji Minerals,

Plot no 151/p,Vill:Timba
Tal:Lunawada,Oist:Mahisagar

20.04.2021 AW-3s516
a1A22028

Complied Complied Complied complied Complied complied Complied Complied Complied Complied Complied complied Complied Complled and Provided AE
abnomaliies ob*eed during insp€ction.

SHRINATHJI OUARTZ
INOUSTRIES,

Plot no 1 51/p
Vill:Timb€,PO: Singanli
Tal:Lunawada,Dist:Mahisagar

20.04.2024 AW-35517
31t12t202E

Y Complied Complied Compli€d complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Compliod Unit is are found in opeGtion No majo,
ebnomaliies obseNed during inspection.

Diemond Abrasives.

R.s. No: 360, vajalpur Road,
Chikhodra
Tal: GodhE,Dist:Panchmahal

19.U.2024 AW.34022
20t1212025

Y Complied Complied Compli€d Complied Complied Complied Complied Complied Complied Complied Complied complied complied Complied are tound in operation
ob*Ned during inspection.

OUARTZ INOIA,

Plot no 54,/6 to 57/3, VilllileshE,
Tal:Godhm,Did:Panchmahal

19.U.2021 AW-29520
31/012025

Y complied Complied complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied are found in operation No

ob$Ned du.ing inspection.

7 Naiional Minerals,

Plot no 18,a/1,

chi[hodra,GodhE-Barcda
Highway,
Ta: GodhE,Dist:Panchmahal

19.04.2024 EXPIREO
AW-5,{7E0
18n512032

Complied Partially
Complied

Complied Complied Complied Complied Complied Complied Complied complied complied Complied Unit has no.

has provided APCD as well as stack. Hweve., provided stack monitoring Iacilitiy is

Edequato.

I SHREE JALARAM INDUSTRIES
(uNrTnD,

Vill:Sureli,Tal:Kalol,
Dist: Panchmahal

02.u.2024 APPLIED
(previous CCA

expked on
01.02.2024)

NA NA NA NA NA NA NA NA NA NA NA NA NA NA of quartz sand.

I BHARAT SILICA WORKS.

a25,A,3,627.
At Suroli
Tal: Kalol,Oisl:Panchmehal

07.03.2024 AW-71543
26.06.2026

NA NA NA NA NA NA NA NA NA NA NA NA NA NA has sand.

10 DHARTIDAN MINERALS,

S.no. 135, Vill: Bhamaiya,
Tal:Godhra, Oist:Panchmahal

19.04.2021 CCA RENEWAL
REJECTED

(previous CCA
expired on

N complied Complied Complied Complied Complied complid Complied Complied complied Complied Complied not

NAIvIE

Pornl 14

€

9Ompteo
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11 SARA MINEFALS,

S, no 127,Vill:Popatpuc
Tal:GodhE.Ois:Panchmahal

19.U.2021 AW-,a0661
05to1t2027

N Complied Complied Complied Complied Complied Complied Compli€d Complied Complied Compllcd Complied Complied Complied Complied

12

Sr no 69E/1/dl.
Mll: Sam.li,Daruniya Road,
Tal: Godhra,Disi:Panchmahal

19.04.2024 AW.30916
3UOAt2025

Complied Comdled Complied Complied Complied Complied Complied Complied Complied compllcd Complied Complied Compli6d Complied Unit is fundional, however not found in operation during inspeclion.

't3 CLASSICAL MINERALS.

Plot no 1 E9/1 .

Vill:Popatpura,
Tal:Godhm,Di$:Panchmahal

19.O4.2021 AW-,f603E
't1t11t2025

N Complied Complied Complied Complied Comdi6d Complied Complied Complied Complied Compliod Complied Complied Complled Compli6d Unit is fundional, however nol found in operation duaing inspeclion.

11 PERFECT MINERALS,

S.No. 145,
Vill: Bhamaiya
Tal:Godhm. Oist Panohmahal

15.04.2024 AW-37629
18t05t2024

N Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Unit is funclional, however not found in operation during inspedion.

RAYESHEEN MINERALS.

Opp:Citizencemont,
Vill:Chikhod@,
Tal: Godhra,Dist PanchmahaL

19.04.2021 AW-28452
3',VO3t2025

Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Compliod Complied Unil is funciionsl, however not found in opeGlion during inspeclion.

16 ELICON MINERAL
CORPORATION,

Plot no 183, Nesr Railway Over
Bridge,
Ahmedabsd Road,
Tal: GhodhE, Di9:Panchmahal

19.U.2024 AW-32720
ut10t2025

N Complied complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Unit is fundional, however nol found in operation during inspeclion.

17

Sr no 6722,
Daruniyasamli Road,
Tal: Godhm,OistPanchmahal

19.U.2024 AW-6E956
10t11t2033

N Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Complied Unit is fundlonal, horever not found in operation dudng inspection.

18 Gujarat Minerals,

Oaruniya Road,
Tal: Godhra,Disl:Panchmahal

19.04.2021 AW-47676
0410812031

N Complied Complied Complied Complied Complied Complied Compli€d Complied Complied Complied Complied Complied Complied Complied

19 Vasundhm MineEl Prcducts,

69, Vill: Popalpura
Tal: Godh€,oisi:Panchmahal

1 9.0,r.2024 AW-456E0
10103t202E

N Complied Complied Complied Complied Comdied Complied Complied Complied complied Complied Complied Complied Complied Compliod Unit is funciional, h@ever not found in op€Etion dudng inspeciion.

20 Nilkanth MineEls.

Sr n0445 P-2,Vill: Limbadiya
Tal: Khanpur,OistMahisgar

20.o1.2021 AW-30716
31/0U20?5

N Complied Complied Complied Complaed Complied complied Complied Complied Complied Complied Complied Complied Compli€d Complied

21

Plot no 7,Meg. Gloc ,Kharedi
Tal: Dahod, Disi: Dahod

20.u.2024 AW-46220
23t0"1.t202A

N Complied Complied Complied Complied Complied Complied Complied Compliod Complied Complied Complied Complied Complied Complied Unit is funciional, hwever not found in operstion during inspeclion.

22 Raj Minerals,

Plot no 144/2,
Nr FCI Godwn,Vill: Bhamaiya
Tal: Godh6, Oist:Panchmahel

19.U.2021 AW-32439
201o9t2025

Complied Complaed complied complied complied compli6 Complied Complied Complied Complied Complied Compli€d Complied Complied Unit is fuoctional, hMver not found in opeGtion during inspedion.

23 HINOUSTAN MINERAL
PRODUCTS,

S.No. 112.Mll: Bhamaiya
Tal:Godhm,Disl: Panchmahal

20.o4.2024 AW-52013
31t1?J2026

N Complied complied complied Complied Complied Complied Complied Complied complied Compli€d Complied Complied Complied complied Unit is fundional, hMver not found in op€Etion dudng insp€ction.
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b6 imprcved.
is

Compliqd

02105no29

Plot no'144/2,

facilities.

stack
inis not prcvidedhasunitstack.as wellAPCOprcvidedhas

Compliedl0tc6,t2025

Godhra,Oist:Panchmahal
151-2,Vill: Bhamaiya not

NANA

REJECTED

no 503, GIOC Kharedi'
Dehod. Disi: Dahod

is not &

REJECTED

no 388 & 3E9, GIDC Kharedi'

Oahod, Disti Oahod

N

(FORMERLY WHITE SlLlcA)'

Vill: EhamalYa

N

,14/p.Vill: Jethari,
Dist:Mahisagar

no 3Gl,Vill:HamirPur,
Panchmahal

arc

not fundion€|.
are

no 83,84 GIDC Godh6

Panchmahal

Panchmahal

N

No.62,6rffi, GlDOGodhE
Panchmahal

machinery arcand

Units arc not
are

Panchmahal
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Annexure I

Compliance
Point I hopper, points

points

potential
Device

fugitive

of dust extraction shallprovlsron be atmadeAdequate system source ASsuch wpotential Ja
crusher transfer of frommaterials transferbelt,conveyer

of materials bucketfrom e levators otherto plant equipment, screens,rotary magnetic
etc. dustThe extractionvibratory suchofseparators, sources shalsystem

be routed Air Pollution Control Thethrough units shal).(APCD quartz grinding
themeet norms for emlsslonstipulated (suspended matter)particutate prescribed

CPCB.by
Compliance
Point 2

APCDs unitsthe beshallprovided andmaintainedby Stacksoperated attachedproperly
APCDsto are to be withequipped AS CPCBadequate Emissionfacilitymonitoring per

Part III
Compliance
Point 3

The height of stack shall be maintained minimum 2 meter above the roof level as
GPCB.

Compliance
Point 4

machineries
Television

observations.

Sheds for shallprovided be ,losedcplant and of IosedCproperly provlslon
Circuit camera shall be rathermade(ccrv) than small lnkeeping openings

forshed

Compliance
Point 5

intemalThe shallroads madebe of bitumen concrete reduceto the emve sslonfugiti by
movement with and wetting

Compliance
Point 6

Provision of green belt shallbe made along the periphery of the individual unit.

Compliance
Point 7

sprinklingProvision shall madebe for water atsystematic oflaces dust top generation
reduce VCthe andemlsslon ofrecords utilizationwater shal be maintained

Compliance
Point 8

The chute other shalltelescopic be toany system reduce the em lonfugitive
while the trucksinto fineproducts lndust the

Compliance
Point 9 utilization

ofProvision Personal Protective dustEquipment ( mask, helmet, earsafety shoes, goggles,
and all the workers of the shall be ensured

Compliance
Point l0

Prominent display regarding the effect of silicosis
workers and other concern shall be ensured.

inside the premises for awareness of

Compliance
Point l1

Units shall provide designated storage for dust
emission. The dust shall be disposed in the manner
dust disposal shall be maintained. The unit shall
interval.

collected from APCDs and fugitive
prescribed by GPCB. The records of
remove the collected dust at regular

Compliance
Point l2

environmental monitoringThe units shall ensure SUand ofbmission to GPCB atreports
intervals.

Compliance
Point l3

The house keeping shall be improved

Compliance
Point 14 industry

Each under theindustry of Statesupervision haveshall X scanAuthority with other-tay
lncl testsical ofsupporting each ofworker the on bi-month basismonthly asorly

the Health Protocols

disintegrator,

screens

vehicular mechanism.

adopted
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        Item No. 06   Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1198/2024 

       Peoples Rights and Social Research Centre 
       (PRASAR) & Ors.  Applicant(s) 

Versus 

        Union of India & Ors.                           Respondent(s) 

Date of hearing: 03.10.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Abhimanue Shrestha & Mr. Amulya Nidhi, Advs. for Applicant No. 4  

(Through VC)  

ORDER 

1. This original application has been registered on the basis of the 

direction issued by the Hon’ble Supreme Court in the order dated 

06.08.2024 passed in Writ Petition (Civil) No. 110/2006 in the matter of 

Peoples Rights and Social Research Centre (PRASAR) & Ors. vs. Union of 

India & Ors. 

2. The Writ Petition under Article 32 of the Constitution of India was 

filed by the Applicant (writ Petitioner) raising the issue of Silicosis among 

workers in various industries across the country. A plea was raised that 

Silicosis is an incurable occupational lung disease caused by prolonged 

inhalation of silica dust and the said disease is rampant throughout India 

due to inadequate detection, monitoring, and remedial measures. It was 

also the plea that the inhaled silica particles over time cause 

Annexure-VI
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inflammation and scarring of the lung tissue, leading to reduced lung 

function and severe respiratory distress. 

3. Various parties were impleaded as the case had progressed before 

the Supreme Court. The Central Pollution Control Board (CPCB) had 

conducted an inspection of the quartz grinding units in the State of 

Gujarat and made the recommendations which have also been taken note 

of by the Hon’ble Supreme Court and in pursuance to said 

recommendations, the Hon’ble Supreme Court had directed the Chairmen 

of SPCBs of Haryana, Rajasthan, Madhya Pradesh, Puducherry, 

Jharkhand and Delhi to identify the quartz grinding units and report the 

deficiencies. Accordingly, the units were identified and needful as per the 

direction of the Hon’ble Supreme Court was done.  

4. The Hon’ble Supreme Court apart from other parties had also 

impleaded the Silicosis Peedit Sangh and had finally issued the following 

directions: 

“6.  Having perused the various reports submitted by the 
respective State Committees, the NHRC, the CPCB, and the 
DGMS, the instant writ petition raises two primary aspects for 
consideration. For both these aspects, there are statutory 
bodies duly constituted. They would be in a better position to 
monitor and oversee that the mandate of law and the earlier 
directions issued by this Court are not only duly implemented 
but further necessary steps are also undertaken. 

7.  Firstly, the environmental aspect of the matter pertains to 
ensuring that industries abide by certain minimal standards to 
prevent silicosis among their workers. In the event of non-
compliance, these industries should face closure. In our 
considered opinion, the National Green Tribunal1 is the 
appropriate authority to oversee this aspect of the 
matter. The NGT, established under the National Green 
Tribunal Act in 2010, is tasked with the expeditious 
disposal of cases related to environmental protection 
and the speedy implementation of decisions. Given that 
this writ petition was filed in 2006, prior to the 
establishment of the NGT, these matters could not have 
been presented before the Tribunal initially. However, we 

1 NGT 

67

128



3 

now direct the NGT to oversee the impact of silicosis 
prone industries and factories across India and ensure 
that the CPCB and the respective SPCBs comply with the 
earlier directions of this Court. Furthermore, we direct 
the NGT to undertake any additional necessary steps to 
prevent the spread of silicosis by such industries and 
factories. 

8.  The second aspect concerns ensuring that adequate 
compensation is received by the affected workers or their next 
of kins as swiftly as possible. In this regard, we direct the 
NHRC to oversee the compensation process across the 
respective states. We also direct the ESIC and the Chief 
Secretaries of the respective states to adhere to the directions 
of the NHRC and collaborate with them to ensure that the 
compensation distribution process is carried out efficiently and 
without delay.  

9.  We further direct the Registry of this Court to ensure that all 
the relevant reports and affidavits pertaining to this matter, as 
submitted by the respective State Committees, the CPCB, the 
NHRC, and the DGMS, are forwarded to the NGT and the 
NHRC to facilitate the execution of their responsibilities 
effectively and swiftly. Petitioners would also be at liberty to 
approach the NGT and NHRC and extend all cooperation in 
implementation of the directions.  

10.  The Writ Petition is accordingly disposed of.” 

5. By the above order, NGT has been entrusted with the responsibility 

to oversee the impact of silicosis-prone industries and factories across 

India and ensure that the CPCB and respective SPCBs comply with the 

earlier directions of the Hon’ble Supreme Court. Further direction to NGT 

is to undertake the additional necessary steps to prevent the spread of 

silicosis by such industries and factories. 

6. Issue notice to all the parties impleaded in the Writ Petition (OA). 

7. Mr. Abhimanue Shrestha, Advocate is representing Petitioner No. 4. 

He is directed to serve all the parties in this OA/writ petition and file an 

affidavit of service at least one week before the next date of hearing. He is 

also directed to place on record a copy of the Writ Petition No. 110/2006 

alongwith all the annexures thereto within four weeks. 
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8. List on 29.01.2025. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

October 03, 2024 
Original Application No. 1198/2024 
dv.. 
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